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N O T I F I C A T I O N

In  e x e rc is e  o f  th e  p p w e rs  c o n fe r re d  b y  S e c tio n  2 8  o f  th e  R ig h t t o  in fo r m a t io n  A c t, 2 0 0 5  (2 2  o f  

2 0 0 5 ) Hon'blethe Chief Justice of the High Court of Sikkim* h e re b y  m a k e s  th e  fo l lo w in g  R u les n a m e ly :-

1. Short title and (1) T h e s e  R u les  m a y  b e  c a lle d  th e  H igh  C o u r t  o f  S ikk im  R ig h t to  

commencement. In fo r m a t io n  (R e g u la t io n  o f  Fee, C os t a n d  M is c e lla n e o u s )  R u les , 2 0 0 7 .

(2) They shall come into force onthe date of their publication in the official 
gazette.

2. Definitions. (1 ) In th e s e  R u les, u n le s s  th e  c o n te x t  o th e rw is e  re q u ire s :

. (a) " A c t "  m e a n s  th e  R ig h t to  In fo rm a t io n  A c t, 2 0 0 5 .

(b ) " S e c t io n "  m e a n s  s e c tio n  o f  th e  A c t.

(c) " A p p e l la te  A u th o r i t y "  m e a n s  th e  o f f ic e r  a p p o in te d  to  h e a r  f i r s t  

a p p e a ls  u n d e r  S e c tio n  19 (1 ) o f  th e  A c t.

(d ) " F o r m "  m e a n s  th e  F o rm  a p p e n d e d  t o  th e s e  ru le s .

(e ) " A u th o r is e d  p e rs o n "  m e a n s  P u b lic  In fo rm a t io n  O ff ic e rs  a nd  

A s s is ta n t P u b lic  In fp rm a t io n  O f f ic e r  d e s ig n a te d  as such  b y  th e  

C h ie f  J u s tic e  o f  th e  H igh  C o u r t  o f  S ik k im .

(f)  " A p p l ic a n t "  m e a n s  th e  p e rs o n  m a k in g  re q u e s t  f o r  a n y  in fo r m a t io n  

o r  in s p e c t io n  u n d e r  th e  A c t.

(g) W o rd s  a n d  e x p re s s io n s  u sed  in  th e s e  R u les b u t  n o t  d e f in e d  

h e re in ,  s h a ll h a v e  th e  s a m e  m e a n in g  as a ss ig n e d  to  th e m , in  th e  

A c t .

2 . Applications: P ro c e d u re  f o r  o b ta in in g  in fo r m a t io n :

(1 ) A n  a p p lic a t io n  f o r  o b ta in in g  in fo r m a t io n  u n d e r  s u b -s e c t io n  (1 ) s e c tio n  

6 o f  th e  A c t  r e la t in g  t o  th e  H igh  C o u r t s h a ll b e  f i le d  in  b e tw e e n  1 0 .0 0  

a .m . t o  4 .0 0  p .m . in  a C o u r t w o r k in g  d a y  t o  th e  c o n c e rn e d  S ta te  P u b lic  

In fo rm a t io n  O ff ic e r  a n d  to  th e  A s s is ta n t S ta te  P u b lic  In fo rm a t io n  O ff ic e r , 

in  case  o f  in fo r m a t io n  re la t in g  to  th e  S u b o rd in a te  C o u rts

\ ,J0

inserted vide Notification No.28/HCS dated 12.03.2008



S uch  a p p lic a t io n  s h a ll b e  m a d e  p re fe ra b ly  in  F o rm  " A "  a p p e n d e d . to  th e s e  R u les  a n d  

a c c o m p a n ie d  b y  a B.R. o f  Rs. 1 0 / - *  d e p o s ite d  in  th e  S ta te  B a nk  o f  S ik k im , as a p p lic a t io n  fe e , u n d e r  

th e  M a jo r  H ea d  0 0 7 0 -0 1 -5 0 1  RTI Fee.

H o w e v e r ,  n o  fe e s  s h a ll b e  c h a rg e d  f r o m  p e rs o n s  w h o  a re  B e lo w  P o v e r ty  L in e , as d e te rm in e d  

b y  th e  S ta te  G o v e rn m e n t,  o n  p ro d u c t io n  o f  th e  a t te s te d  c o p y  o f  B e lo w  P o v e r ty  L in e  c a rd , issu e d  b y  

th e  S ta te  G o v e rn m e n t.

T h e  C o m p e te n t  A u th o r i t y  s h a ll d u ly  a c k n o w le d g e  th e  re c e ip t  o f  th e  a p p lic a t io n  a n d  issue  

o f f ic ia l re c e ip t  f o r  th e  s a m e  in  f r o m  'B ' a p p e n d e d  to  th e s e  ru le s .

A n  a p p lic a t io n  f o r  a n y  in fo r m a t io n  u n d e r  th e  A c t s h a ll c o n ta in  th e  fo l lo w in g  p a r t ic u la rs :

(a) N a m e  o f  a p p lic a n t ,

(b ) F a th e r 's  n a m e ,

(c) P e rm a n e n t a d d re s s  o f  th e  a p p lic a n t,

(d ) D o c u m e n ta ry  p r o o f  o f  b e in g  a c it iz e n  E x p la n a t io n : C e r t if ie d  c o p y  o f  S ik k im  S u b je c t 

C e r t if ic a te ,  c e r t i f ie d  c o p y  o f  C e r t i f ic a te  o f  Id e n t i f ic a t io n ,

A t te s te d  c o p y  o f  P a s s p o rt, c e r t i f ie d  c o p y  o f  E le c to ra l R o ll w i l l  s u ff ic e  fo r  th is  

p u rp o s e .)

(e ) A n  a d d re s s  to  w h ic h  n o t ic e  a n d  in fo r m a t io n  can b e  s e n t,

(f) T h e  d a te  o f  s u b m is s io n  o f  a p p lic a t io n ,

(g) S u b je c t m a t te r  o f  th e  in fo r m a t io n  re q u e s te d ,

in c lu d in g  th e  p e r io d  a n d /o r  g e o g ra p h ic a l a re a  to  w h ic h  th e  in fo r m a t io n  re la te s ;

(h ) F o rm  o f  A cce ss  p re fe r re d  (o p t io n a l) .

W h e re  an  e le c t ro n ic  a p p lic a t io n  is  m a d e , th e  a p p lic a n t  s h a ll s e n d  a m o n e y  o r d e r /  c h e q u e /  d e m a n d  

d r a f t  o f  R s .1 0 / - *  t o  th e  S ta te  In fo rm a t io n  O ff ic e r  o r  S ta te  A s s is ta n t P u b lic  In fo r m a t io n  Officer as th e  

case  m a y  be , s e n t  o r  d ra w n  in  th e  n a m e  o f  th e  S ta te  P u b lic  In fo rm a t io n  O f f ic e r  o r  A s s is ta n t S ta te  

P u b lic  In fo rm a t io n  O ff ic e r ,  as th e  case  m a y  b e , w i th in  7 d a ys  o f  h is  s e n d in g  th e  re q u e s t  th ro u g h  

e le c tro n ic  fo rm ,  fa i l in g  w h ic h  h is  a p p lic a t io n  sh a ll b e  t r e a te d  as d is m is s e d .

2 ) W h e re  in fo r m a t io n  s o u g h t f o r  re la te s  to  a n y  o f  th e  S u b o rd in a te  C o u rts  o f  th e  S ta te , th e  

A s s is ta n t S ta te  P u b lic  In fo rm a t io n  O ff ic e r  s h a ll be  c o m p e te n t  t o  re c e iv e  a n d  d is p o s e  o f  th e  

a p p lic a t io n s  in  th e  m a n n e r  p ro v id e d  in  th e s e  ru le s .

(3) I f  th e  re q u e s te d  in fo r m a t io n  d o e s  n o t  fa l l  w i th in  th e  ju r is d ic t io n  o f  th e  a u th o r iz e d  p e rs o n , i t  

sh a ll o r d e r  r e tu r n  o f  th e  a p p lic a t io n  t o  th e  a p p lic a n t  in  F ro m  "C "  as s o o n  as p ra c t ic a b le , 

p re fe ra b ly  w i th in  15  d a ys  a n d  in  a n y  case  n o t  la te r  th a n  3 0  d a ys  f r o m  th e  d a te  o f  r e c e ip t  o f  

th e  a p p lic a t io n ,  a d v is in g th e  a p p lic a n t  w h e re v e r  p o s s ib le , a b o u t  th e  a u th o r i t y  c o n c e rn e d  to  

w h o m  th e  a p p lic a t io n  s h o u ld  b e  m a d e . T h e  a p p lic a t io n  fe e  d e p o s ite d  in  su ch  cases s h a ll 

n o t  be  re fu n d e d .

(4 ) E ve ry  a p p lic a t io n  s h a ll b e  m a d e  f o r  o n e  p a r t ic u la r  i te m  o f  in fo r m a t io n  o n ly .

(5) A  p e rs o n , w h o  d e s ire s  t o  o b ta in  a n y  in fo r m a t io n  u n d e r  th is  A c t, m a y  m a k e  a re q u e s t t o  th e  

S ta te  P u b lic  in fo r m a t io n  O f f ic e r  in  E n g lish , H in d i o r  N e p a li.

(6 ) T h e  S ta te  P u b lic  In fo rm a t io n  O f f ic e r  m a y  s e e k  th e  a s s is ta n c e  o f  a n y  o th e r  o f f ic e r  as h e  o r  

sh e  c o n s id e rs  n e c e s s a ry  fo r  th e  p ro p e r  d is c h a rg e  o f  h is  o r  h e r  d u t ie s .

(7 ) A n  a p p lic a t io n  f o r  o b ta in in g  in fo r m a t io n  u n d e r  s u b s e c t io n  (1) o f  s e c tio n  7 o f  th e  A c t w h ic h  

c o n c e rn s  th e  l i fe  a n d  l ib e r ty  o f  th e  a p p lic a n t  as re fe r re d  to  in  th e  sa id  s e c t io n , sh a ll b e  a c c o m p a n ie d  by

* The figure Rs.100/- substituted by the figure Rs.10/- vide Notification N0.I6/HCS dated 10.12.2011



a B a n k  R e c e ip t o f  R s .1 0 / - *  ** d e p o s ite d  in  th e  S ta te  B a n k  o f  S ik k im  as a p p lic a t io n  fe e  u n d e r  th e  M a jo r  

H ea d  0070-01-501 RTI Fee. :

H o w e v e r  n o  fe e  s h a ll b e  c h a rg e d  f r o m  p e rs o n s  w h o  a re  B e lo w  P o v e r ty  L in e  as d e te rm in e d  b y  

th e  S ta te  G o v e rn m e n t o n  p ro d u c t io n  o f  th e  a t te s te d  c o p y  o f  th e  B e lo w  P o v e r ty  L in e  c a rd , issu e d  b y  th e  

S ta te  G o v e rn m e n t.

T h e  c o m p e te n t  a u th o r i t y  s h a ll d u ly  a c k n o w le d g e  th e  re c e ip t  o f  a p p lic a t io n  a nd  is su e  o ff ic ia l 

r e c e ip t  fo r  th e  s a m e  in  fo r m  'B ' a p p e n d e d  t o  th e s e  ru le s .

**Nofee will be charged for inspection of records for the first one hour but a fee of rupees five will 
be charged for each subsequent hour of fraction thereof.

8. W h e re  access  t o  in fo r m a t io n  is to  be  p ro v id e d  in  th e  p r in te d  o r  in  a n y  e le c t ro n ic  fo r m a t ,  as 

e n v is a g e d  u n d e r  s u b s e c t io n  (5) o f  S e c tio n  7 , th e  fe e  s h a ll be  m a d e  b y  w a y  o f  B a n k  R e c e ip t d e p o s ite d  

in  th e  S ta te  B a n k  o f  S ik k im  u n d e r  th e  M a jo r  H e a d  0070-01-501 RTI Fee , a t  th e  fo l lo w in g  ra te s .

(a) W h e re  in fo r m a t io n  p ro v id e d  is  p r in te d  f r o m ,  th e  a c tu a l c o s t o f  su ch  p u b lic a t io n .

(b ) W h e re  e x tra c ts  o f  th e  p u b lic a t io n  a re  p h o to c o p ie d ,  th e  a c tu a l c o s ts  o f  such  

p h o to c o p y in g .

(c) W h e re  in fo r m a t io n  is p ro v id e d  in  CD R om  o r  f lo p p y  th e  a c tu a l c o s t o f  th e  CD R om  o r  

f lo p p y .

(d) W h e re  in fo r m a t io n  re q u ire d  is t o  b e  p o s te d  th e  a c tu a l p o s ta l c h a rg e s , in  a d d it io n  to  

th e  Fee p re s c r ib e d  u n d e r  (a), (b ) a n d  (c) a b o v e .

9 . I f  a n y  a d d it io n a l fe e  re p re s e n t in g  th e  c o s t o f  p ro v id in g  in fo r m a t io n  w i l l  b e  re q u ire d ,  th e  S ta te  

P u b lic  In fo rm a t io n  O ff ic e r  w i l l  s e n d  an  in t im a t io n  to  th e  a p p lic a n t  re g a rd in g  th e  d e ta ils  o f  a d d it io n a l fe e s , 

to g e th e r  w i th  th e  c a lc u la t io n s ,  w i th  a re q u e s t  to  d e p o s it  th e  a d d it io n a l fe e s . T h e  p e r io d  in te r v e n in g  

b e tw e e n  th e  d is p a tc h  o f  th e  sa id  in t im a t io n  a n d  p a y m e n t  o f  fe e , s h a ll b e  e x c lu d e d , f o r  th e  purpose of 
c a lc u la t in g  th e  p e r io d  o f  t h i r t y  d a ys .

10. I f  th e  re q u e s te d  in fo r m a t io n  fa lls  w i th in  th e  a u th o r iz e d  p e rs o n 's  ju r is d ic t io n ,  b u t  n o t  in  o n e  o r  

m o re  o f  th e  c a te g o r ie s  l is te d  in  S e c tio n s  8  a n d  9 o f  th e  A c t, th e  a u th o r iz e d  p e rs o n , o n  b e in g  so  s a tis f ie d , 

s h a ll s u p p ly  th e  in fo r m a t io n  to  th e  a p p lic a n t  in  F o rm  " D "  a p p e n d e d  to  th e s e  R u les, fa i l in g  w i th in  its  

ju r is d ic t io n .  In  case  th e  in fo r m a t io n  s o u g h t is o u ts id e  th e  ju r is d ic t io n  o f  th e  a u th o r iz e d  p e rs o n  in  th e  

c a te g o r ie s  lis te d  in  S e c tio n s  8 a n d  9 o f  th e  A c t ,  th e  a u th o r iz e d  p e rs o n  s h a ll s u p p ly  o n ly  su ch  in fo r m a t io n  

as is p e rm is s ib le  u n d e r  th e  A c t  a n d  is w i th in  its  o w n  ju r is d ic t io n  a n d  re je c t  th e  re m a in in g  p a r t  g iv in g  

re a s o n s  th e r e o f .

P ro v id e d  th a t ,  n o  fe e s  sh a ll b e  c h a rg e d  f r o m  p e rs o n s  B e lo w  P o v e r ty  L in e  o n  p ro d u c t io n  o f  a t te s te d  

c o p y  o f  B e lo w  P o v e r ty  L in e  c a rd , is s u e d  by  th e  S ta te  G o v e rn m e n t.

11 . I f  th e  in fo r m a t io n  s o u g h t b y  a n  a p p lic a n t  is in  th e  p o s s e s s io n  o f  a n o th e r  p u b lic  a u th o r i t y  o r  th e  

s u b je c t m a t te r  o f  w h ic h  is m o re  c lo s e ly  c o n n e c te d  w i th  th e  fu n c t io n s  o f  a n o th e r  p u b lic  a u th o r i ty ,  such  

a p p lic a t io n  o r  such  p a r t  o f  i t  w i l l  b e  tra n s fe rre d  to  th a t  pub lic  a u th o r ity , a n d  th e  a p p lic a n t  w i l l  b e  in fo r m e d  

a b o u t  th e  t r a n s fe r  o f  h is  a p p lic a t io n  to  t h a t  p u b lic  a u th o r i ty .

Such t r a n s fe r  o f  a p p lic a t io n  s h a ll be  m a d e  w i th in  f iv e  d a ys  f r o m  th e  d a te  o f  re c e ip t  o f  th e  

a p p lic a t io n .

12. I f  th e  in fo r m a t io n  re q u e s te d  is r e je c te d  o n  th e  g ro u n d  t h a t  i t  is e x e m p te d  f r o m  d is c lo s u re  u n d e r  

S e c tio n  8 ,  access m a y  b e  p ro v id e d  t o  t h a t  p a r t  o f  th e  re c o rd , w h ic h  d o e s  n o t  c o n ta in  a n y  in fo r m a t io n ,  

so  e x e m p te d  f r o m  d is c lo s u re  u n d e r  Sec. 8 o f  th e  A c t a n d  is s e v e ra b le  u n d e r  S e c tio n  10 o f  th e  A c t.

7;,

* The figure Rs.100/- substituted by the figure Rs.10/- vide Notification N0.I6/HCS dated 10.12.2011

** Added vide Notification N0.I6/HCS dated 10.12.2011.
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13. ( i) T h e  S ta te  P u b lic  In fo rm a t io n  O f f ic e r  s h a ll be  re s p o n s ib le  f o r  receiving the
a p p lic a t io n s  f o r  in t im a t io n  o r  a p p e a ls  u n d e r  th e  A c t a n d  fo r  p ro v id in g  in fo r m a t io n  

w i th in  th e  p re s c r ib e d  p e r io d  o f  3 0  days.

( ii)  T h e  S ta te  P u b lic  In fo r m a t io n  O ff ic e r  s h a ll d e a l w i th  th e  re q u e s t  f r o m  p e rs o n s  s e e k in g  

in fo r m a t io n  a n d  re n d e r  re a s o n a b le  a s s is ta n ce  to  s u c h  p e rs o n s .

14 . T h e  S ta te  P u b lic  In fo r m a t io n  O ff ic e r  m a y  re je c t  a re q u e s t  f o r  in fo r m a t io n  i f  such  a re q u e s t 

in v o lv e s  in fr in g e m e n t o f  c o p y r ig h t subs is ting  in  a p e rs o n , u n le s s  th e  c o p y r ig h t  o f  th e  re q u e s te d  in fo r m a t io n  

s u b s is ts  in  th e  S ta te .

1 5 . I f  th e  in fo r m a t io n  s o u g h t f o r  b y  an  a p p lic a n t  c o n c e rn s  l i fe  o r  l ib e r ty  o f  a p e rs o n , th e  S ta te  P u b lic  

In fo rm a t io n  O ff ic e r  w i l l  p ro v id e  th e  re q u ire d  in fo r m a t io n  w i th in  4 8  h o u rs  o f  th e  re c e ip t  o f  th e  re q u e s t.

16 . I f  th e  S ta te  P u b lic  In fo rm a t io n  O ff ic e r  fa ils  to  g iv e  a d e c is io n  o n  th e  re q u e s t  o f  in fo r m a t io n  w i th in  

th e  p re s c r ib e d  p e r io d  o f  t h i r t y  d a y s , h e  s h a ll b e  d e e m e d  t o  h a v e  re fu s e d  th e  re q u e s t.

17 . T h e  S ta te  P u b lic  In fo r m a t io n  O ff ic e r  w i l l  p ro v id e  a s s is ta n c e  to  a n y  s e n s o r i ly  c h a lle n g e d  p e rs o n  

w h o  is u n a b le  t o  a ccess  th e  re c o rd  o r  a p a r t  t h e r e o f  a n d  su ch  a s s is ta n c e  w i l l  in c lu d e  a n y  a ss is ta n ce , 

w h ic h  m a y  be  a p p ro p r ia te  f o r  th e  in s p e c t io n  o f  th e  re c o rd .

18 . T he  S ta te  P u b lic  In fo r m a t io n  O f f ic e r  p r io r  to  ta k in g  a n y  d e c is io n  o n  a n y  a p p lic a t io n  m a d e  

u n d e r  sub  s e c t io n  (1 ) t o  p ro v id e  th e  d e s ire d  in fo r m a t io n ,  s h a ll ta k e  in to  c o n s id e ra t io n  th e  

re p re s e n ta t io n  m a d e  b y  th e  th i r d  p a r ty ,  i f  a n y .

19. N o tw ith s ta n d in g  a n y th in g  c o n ta in e d  a n y w h e re  e lse  in  th e s e  R u les, th e  a p p lic a n t  w i l l  be  

fu rn is h e d  w i th  th e  in fo r m a t io n  re q u e s te d  fo r ,  i f  a n d  o n ly ,  th e  fu rn is h in g  o f  su ch  in fo r m a t io n  is

(i) re q u e s te d  f o r  w i th  a p o s it iv e  a s s e r t io n  t h a t  th e  m o t iv e  f o r  o b ta in in g  su ch  in fo r m a t io n  

is p ro p e r  a n d  le g a l;

( ii)  in  a c c o rd a n c e  w i th  th e  p ro v is io n s  o f  th e  sa id  A c t;

( ii i)  n o t  l ik e ly  t o  be  d is p r o p o r t io n a te ly  d iv e r t  th e  re s o u rc e  o f  th e  H ig h  C o u r t  o r  th e  

S u b o rd in a te  C o u r t ,  as th e  case  m ig h t  b e ;

( iv ) n o t  l ik e ly  t o  b e  d e t r im e n ta l  t o  th e  s a fe ty  o r  p re s e rv a t io n  o f  th e  re c o rd  in  q u e s t io n  a nd

(v) n o t  o th e rw is e  a g a in s t a n y  la w  o r  p ra c t ic e  p re v a il in g  in  th e  m a te r ia l re g a rd ; a nd

(v i) a f te r  th e  p ro c e s s in g  o f  th e  a p p lic a t io n ,  p e rm is s io n  h a s  b e e n  o b ta in e d  in  t h a t  b e h a lf  

f r o m  H o n 'b le  th e  C h ie f J u s tic e , o r  a n y  o f  th e  o th e r  H o n 'b le  Ju d g e s  o f  th e  H igh  C o u r t

o f  S ik k im , w h o  m ig h t  in  t h a t  re g a rd  b e , o r  h a v e  b e e n , n o m in a te d  b y  H o n 'b le  th e  C h ie f 

J u s tic e .

2 0 . I f  access is g ra n te d  t o  a p a r t  o f  th e  re c o rd  o n ly ,  th e  S ta te  P u b lic  In fo rm a t io n  O f f ic e r  sh a ll g iv e  

a n o t ic e  t o  th e  a p p lic a n t ,  in fo r m in g  h im :

(a) t h a t  o n ly  p a r t  o f  th e  re c o rd  re q u e s te d , a f te r  s e v e ra n c e  o f  th e  re c o rd  c o n ta in in g  

in fo r m a t io n  w h ic h  is e x e m p t  f r o m  d is c lo s u re  is b e in g  p ro v id e d ;

(b )  th e  re a s o n s  f o r  th e  d e c is io n , in c lu d in g  a n y  f in d in g s  o n  a n y  m a te r ia l q u e s t io n  o f  fa c t,  

r e fe r r in g  t o  th e  m a te r ia l o n  w h ic h  th o s e  f in d in g s  w e re  b a s e d ;

(c) th e  n a m e  a n d  d e s ig n a t io n  o f  t h e  p e rs o n  g iv in g  th e  d e c is io n ;

(d ) th e  d e ta i ls  o f  th e  fe e s  c a lc u la te d  b y  h im  o r  h e r  a n d  th e  a m o u n t  o f  fe e  w h ic h  th e

a p p lic a n t  is re q u ire d  to  d e p o s it ;  a nd

(e) h is  o r  h e r  r ig h ts  w i th  re s p e c t to  r e v ie w  o f  th e  d e c is io n  re g a rd in g  n o n -d is c lo s u re  o f  

p a r t  o f  th e  in fo r m a t io n ,  th e  a m o u n t  o f  fe e  c h a rg e d , o r  th e  fo r m  o f  access p ro v id e d ,  

in c lu d in g  th e  p a r t ic u la rs  o f  th e  s e n io r  o f f ic e r  s p e c if ie d  u n d e r  s u b -s e c tio n  (1 ) o f  

s e c t io n  19  o r  th e  S ta te  P u b lic  In fo rm a t io n  O f f ic e r  as th e  case  m a y  b e , t im e  l im it ,  

p ro c e s s  a n d  a n y  o th e r  fo rm  o f  access.



2 1 . I f  th e  S ta te  P u b lic  In fo rm a t io n  O ff ic e r  in te n d s  t o  d is c lo s e  a n y  in fo r m a t io n  o r  re c o rd , o r  p a r t  

t h e r e o f  w h ic h  re la te s  to  o r  has b e e n  s u p p lie d  b y  a t h i r d  p a r ty  a n d  has b e e n  t r e a te d  as c o n f id e n t ia l  b y  

t h a t  th i r d  p a r ty ,  he  w i l l  g iv e  a w r i t t e n  n o t ic e  t o  su ch  th i r d  p a r ty  o f  th e  r e q u e s tw i t h in  f iv e  d a ys  f r o m  th e  

r e c e ip t  o f  th e  re q u e s t, t h a t  h e  in te n d s  to  d is c lo s e  t h a t  in fo r m a t io n  o r  p a r t  th e r e o f ,  a n d  in v ite  th e  th i r d  

p a r ty  w ith in  . te n  d a ys  to  m a k e  a s u b m is s io n  in  w r i t in g  o r  o ra lly ,  w h e th e r  su ch  in fo r m a t io n  s h o u ld  be  

d is c lo s e d .

T h e  S ta te  P u b lic  In fo rm a t io n  O ff ic e r  w h ile  ta k in g  a d e c is io n  a b o u t d is c lo s u re  o f  in fo r m a t io n  

s h a ll ta k e  in to  c o n s id e ra t io n  th e  s u b m is s io n  o f  th e  t h i r d  p a r ty .

2 2 . I f  th e  th ird ,  p a r ty  h as  b e e n  g iv e n  an  o p p o r tu n i ty  t o  m a k e  a r e p re s e n ta t io n  in  re s p e c t o f  d is c lo s u re  

o f  a n y  in fo r m a t io n ,  th e  S ta te  P u b lic  In fo rm a t io n  O ff ic e r  sh a ll ta k e  a d e c is io n  as t o  w h e th e r  o r  n o t  to  

d is c lo s e  th e  in fo r m a t io n  f r o m  th e  re c o rd  o r  p a r t  th e r e o f ,  w i th in  f o r t y  d a ys  a f te r  th e  r e c e ip t  o f  th e  re q u e s t 

a n d  g iv e  in  w r i t in g  th e  n o t ic e  o f  h is  d e c is io n  to  th e  t h i r d  p a r ty .

2 3 . A p p e a l: -

(1) A n y  p e rs o n  w h o , d o e s  n o t  re c e iv e  a d e c is io n  w i th in  th e  t im e  s p e c if ie d  in s u b -s e c tio n  

(1 ) o r  c lau se  (a) o f  s u b -s e c t io n  (3) o f  s e c t io n  7 , o r  is a g g r ie v e d  b y  an  o rd e r  o f  th e  S ta te  P u b lic  In fo rm a t io n  

O ff ic e r  m a y , w i th in  t h i r t y  d a ys  f r o m  th e  d a te  o f  r e c e ip t  o f  th e  o r d e r  o f  th e  S ta te  P u b lic  In fo rm a t io n  

O ff ic e r ,  p re fe r  an . a p p e a l to  th e  c o n c e rn e d  a p p e lla te  a u th o r i t y  o n  F o rm  "E "  a p p e n d e d  t o  th e s e  ru le s , 

w h ic h  sh a ll be  a c c o m p a n ie d  b y  an  a p p e a l fe e  b y  w a y  o f  b a n k  r e c e ip t  o f  Rs. 1 0 0 /-  d e p o s ite d  in  th e  S ta te  

B a n k  o f  S ikk im  u n d e r  th e  M a jo r  H e a d  0 0 7 0 -0 1 -  5 0 1  RTI Fee.

(2) A n y  p e rs o n  a g g r ie v e d  b y  an o rd e r  o f  th e  a p p e lla te  a u th o r i t y  u n d e r  s u b s e c tio n  (1 ) o f  

s e c tio n  19 m a y , w i th in  n in e ty  d a ys  f r o m  th e  d a te  o f  r e c e ip t  o f  th e  o rd e r  o f  th e  a p p e lla te  a u th o r i ty ,  p re fe r  

a se co n d  a p p e a l to  th e  S ta te  In fo rm a t io n  C o m m is s io n  o n  p la in  p a p e r  in  F o rm  "F "  a p p e n d e d  t o  th e s e  

R u les, w h ic h  sh a ll b e  a c c o m p a n ie d  b y  an  a p p e a l fe e  o f  R s . l0 0 / - b y  w a y  o f  b a n k  r e c e ip t  d e p o s ite d  in 

th e  S ta te  o f  B a n k  o f  S ik k im  u n d e r  th e  M a jo r  H ea d  0 0 7 0 - O AS.(E) RTI Fee w i th  a c o p y  o f  su ch  o rd e r  

a p p e a le d  a g a in s t.

24 . T he  p e r io d  o f  t h i r t y  d a ys  as e n v is a g e d  U n d e r  S e c tio n  7 (1 ) o f  th e  A c t  s h a ll b e  c o m p u te d  f r o m  

th e  d a te  w h e n  th e  a p p lic a t io n  a lo n g  w ith  th e  re q u is ite  fe e  is s u b m it te d  o r  o n  th e  d a te  o f  re c e ip t  o f  th e  

a p p lic a t io n  b y  p o s t o r  E -m a il as e n v is a g e d  in  Sec.3  a lo n g  w i th  fe e s , b e fo re  th e  S ta te  P u b lic  In fo rm a t io n  

O ff ic e r ,  o r  th e  A s s is ta n t S ta te  P u b lic  In fo rm a t io n  O ff ic e r ,  as th e  case  m a y  be .

T h e  p e r io d  o f  t h i r t y  d a ys  as e n v is a g e d  U n d e r  S e c tio n  19 (2 ) o f  th e  A c t, s h a ll be  c o m p u te d  f r o m  

th e  d a te ,.w h e n  th e  a p p e a l a lo n g  w i th  re q u is ite s  is s u b m it te d  b e fo re  th e  c o n c e rn e d  a p p e lla te  a u th o r ity .

25 . T h e  S ta te  P u b lic  In fo rm a t io n  O ff ic e r  s h a ll n o t  b e  lia b le  to  p ro v id e  a n y  in fo r m a t io n ,  w h ic h  can  be 

o b ta in e d  u n d e r  th e  p ro v is io n s  o f  th e  H ig h  C o u r t  o f  S ik k im  (P ra c tic e  a nd  P ro c e d u re )  R u le s , 1 9 9 1 . Such 

in fo r m a t io n  m a y  b e  o b ta in e d  b y  a d h e r in g  t o  th e  p re s c r ib e d  p ro c e d u re  a n d  p a y m e n t  o f  fe e s  p re s c r ib e d  

in  th e  H igh  C o u r t  o f  S ik k im  (P ra c tic e  a n d  P ro c e d u re )  R u les, 1 99 1 .

26 . T he  S ta te  Public In fo rm a tio n  O ffice r w i l l  n o t  e n te r ta in  a n y  a p p lic a t io n  f r o m  a n y  c it iz e n  fo r  p ro v id in g  

a n y  in fo r m a t io n  r e la t in g  to  m a tte rs  w h ic h  a re  p e n d in g  a d ju d ic a t io n  b e fo re  th e  H igh  C o u r t ,  o r  

C o u rts  S u b o rd in a te  th e r e to .  T h e  in fo r m a t io n  re la t in g  t o  J u d ic ia l m a t te r s  m a y  b e  o b ta in e d  as p e r  

th e  p ro c e d u re  p re s c r ib e d  in  th e  H ig h  C o u r t o f  S ik k im  ( P ra c tic e  a n d  P ro c e d u re  ) R u les, 1 9 9 1  

re s p e c t iv e ly .

27 . T he  State  Public In fo rm a tio n  O ff ic e r  w i l l  n o t  e n te r ta in  a n y  a p p lic a t io n  f r o m  a n y  c it iz e n  fo r  in s p e c t io n  

o f  a n y  re c o rd  w h ic h  can  be  in s p e c te d  u n d e r  th e  H igh  C o u r t  o f  S ik k im  (P ra c tic e  a n d  P ro c e d u re )  
R u les, 1 9 9 1 .

By order,* „ sd/-
(Meenakshi M. Rai) 

REGISTRAR GENERAL*

inserted vide Notification No.28/HCS dated 12.03.2008



FORM 'A'
FORMAT OF APPLICATION FOR SEEKING INFORMATION 

See Rules 3(1)

I D. No. (For official use)

To,
The State public Information Officer, 
(Name of the office with address)

1. Full name of the Applicant : ,
2. Address :
3. Particulars of Information required :

(i) Subject matter of information (one particular item of information)

(ii) The period to which the information relates (relevant period for which 
Information is required is to be indicated).

(iii) Details of information required (specific details be furnished).

(iv) Whether information is required by post or in person (actual postal charges shall be 
included as additional fees).

(v) In case by post (ordinary/registered or speed post).

4. Where the applicant is Below Poverty Line attested copies of the Below Poverty Line card issued 
by the Government be furnished.

5. A fee of Rs. 10/-has been deposited, in the State Bank of Sikkim vide B.R. No.
dated_______________

Place: Signature of the Applicant
Date:
Note: (i) Please ensure that Form A is complete in all respects and there is no ambiguity 
_____ in providing the details of information required.__________________________

For use by office of the State Public Information Officer/Assistant State Public Information Officer.

Received the application form (a) Name............................. .........
(b) Address....................................
(c) Dated.....................on...............

Place...................... Full name of State Public Information
Officer/Assistant State Public Information Officer

Date........... ...........  Designation:...................

Seal:



FORM 'B'
ACKNOWLEDGEMENT OF APPLICATION 

See rule 3(1)

I.D. No._______________________ Date:__________ ______

1. Received an application in Form A from Shri/Ms_________ ____________

Resident of_________________________________  under Section

5(1) of the Right to Information Act, 2005.

2. The applicant is advised to contact the undersigned on____________between

10.00 P.M. to 4:30 P.M.

3. In case the applicant fails to turn up on the scheduled date(s), the Competent 

Authority shall not be responsible for delay, if any.

4. The applicant shall have to deposit the balance fee, if any, with the authorized 

person before collection of information.

5. The applicant may also consult Web-site of the High Court from time to time to 

ascertain the status of his application.

6. The information is proposed to be given normally within 30 days from the date of

receipt of application along with requisite fee. In case it is found that the information asked for cannot 

be supplied, a rejection letter shall be issued stating reasons thereof.

Dated ___________  Signature and Stamp of the
State Public Information Officer/ 

Assistant State Public Information Officer'.

Address:____ _ _ _ ____ _



FORM 'C'
REJECTION ORDER 

Under Section 3(3) of the Act

From________________________

No._________________________  Date

To, '

Sir/Madam,

Please refer to your application, I.D. No.______ ’_____ dated____________

addressed to the undersigned regarding supply of information on_________

2. The information sought for cannot be supplied due to the following reasons:- 

(i)

(ii)

Yours faithfully,

State Public Information Officer/ 
Assistant State Public Information Officer. 

Tel. No.



See Rule 10

Form of Supply of information to the applicant

FORM 'D'

To*

Sir/Madam,

Please refer to your application I.D. No............ dated.................

addressed to the undersigned regarding supply of information on................

2. The information asked for is enclosed in part as follows:

0 )

(ii)

The remaining information about the other aspects cannot be supplied due to following 

reasons:-

(i)

(ii)

(iii)
*

3. The requested information does not fall within the jurisdiction of this authorized person

4. As per Section 19 of the Right to Information Act, 2005, you may file an appeal to the 

Appellate Authority within thirty days of the issue of this orders.

Yours faithfully,

Authorised person 
E-maii address 
Web-site 
Telephone No.



See Rule 23(1)

Appeal under section 19(3) of the Right to information Act, 2005.

From: __________________________________
(Appellant's name and address)

To________________________________ __
(Name/designatlon/address of the appellate authority)

1. Full name of the Appellant

2. Address

3. Particulars of the State 

Public Information Officer

4. Particulars of the First Appellate Authority

5. Date of receipt of tlte order appealed against :

6. Last date for filing the appeal

7. The grounds for appeal

8. Particulars of information :

(i) Nature and subject matter 

of the information required 

.(ii) Name of the Officer or Department to 

which the Information relates.

Signature of Appellant

dated___________for Rs.lOOA

FORM 'E'

Place

Date:

Enclosed Bank B.R. No.

deposited in the State Bank of Sikkim.



See Rule 23 (2)

Appeal under section 19(1) of the Right to Information Act. 2005.

From:_____________________________
(Applicant's name and address).

To .

(Name/designation/address of the appellate authority)

1. Full name of the Appellant.

2. Address:

3. Particulars of the State 
Public Information Officer,

4. Date of receipt of the order 
appealed against (if order passed).

5. Last date for filing the appeal:

6. The grounds for appeal:

7. Particulars of information:

(i) Nature and subject matter 
of the information required.

(ii) Name of the Officer or Department 
to which the information relates.

Place: Signature of Appellant

Date:

Enclosed Bank B.R. No.________________dated___________for Rs. 100/

deposited in the State Bank of Sikkim.

FORM 'F'

Ti'jb


